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following amendment be made in the 
Finance (No. 2) Bill, 1991, as passed by 
the Lok Sabha, namely: — 

'That at page 66 for lines 14 to 21 the 
following be substituted, namely: — 

(i)   where   the  total   income does 
not exceed Rs. 50,000—Nil.'" 

34. ''That the Rajya Sabha recom-
mendations to the Lok Sabha that the 
following amendment be made in the 
Finance (No. 2) BilI, 1991 as passed by the 
Lok Sabha, namely: — 

'That at page 73 for lines 29 to 36 the 
following be substituted, namely: — 

'Where the total income does not 
exceed Rs.  50,000   Nil' "— 

The questions were put and    the motions 

were negatived. 

THE VICE-CHAIRMAN (SHRl 
BHASKAR ANNA JI MASODKAR): The 
question is: 

"That the First Schedule stand part of 
the Bill." 

The motion was adopted. 

The First Schedule was added to the Bill. 

The Second Schedule, The Third 
Schedule, The Fourth Schedule 
and The Fifth Schedule were 

added to the Bill. 

Clause  1, the Enacting Formula and the Title 

were added to the Bill. 

SHRI MANMOHAN SINGH: 1 move: 

"That the Bill be returned." 

The question was put and the motion 

was adopted. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Now, 
we take up The Voluntary De- 

posits (Immunities and Exemptions) Bill, 
1991. The question is; 

"That the Bill to provide for certain 
immunities to persons making voluntary 
deposits with the National Housing Bank 
and for certain exemptions from direct 
taxes in relation to such deposits and for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): We 
shall now take up clause-by-clause 
consideration of the Bill. 

Clauses 2 to 5 were added to the Bill. 

Clause 1, the Enacting Formula,    the 
Preamble and the Title were added 

to the Bill. 

SHRI RAMESHWAR THAKUR: I move: 

"That the Bill be returned.'' 

The question was put and the 

motion was adopted. 

THE VICE-CHAIRMAN (SHRl 
BHASKAR ANNAJI MASODKAR): There 
is one announcement. Looking to the agenda 
before us, there will be a dinner time. Dinner 
will be available to all those who want it at 8 
P.M. in room No.   70. 

Second announcement is, regarding 
abduction of five diamond merchants raised 
in this House, Hon. Minister will make a 
statement after we finish with other subjects. 

THE JAMMU AND KASHMIR APP-

ROPRIATION (NO 3) BELL, 1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDUKHE): Sir, I teg to 
move: 

"That the Bill to authorise payment and 
appropriation    of   certain 
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sums from and out of the Consolidated 
Fund of the State of Jammu and Kashmir 
for the services of the financial year 1991-
92, as passed by the Lok Sabha, be taken 
into consideration.'' 

Sir, The Jammu and Kashmir Ap-
propriation (No. 3) Bill, 1991, authorises 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of 
the State of Jammu and Kashmir for the 
services of the financial year 1991-92, as 
passed by the Lok Sabha. This includes a 
sum of Rs. 2216.53 crores voted by Lok 
Sabha on 14th September 1991 and Rs. 
492.98 crores charged from the Consolidated 
Fund of the State of Jammu and Kashmir. 
These amounts inclusive of the amounts 
authorised for withdrawal under the Jamm 
and Kashmir Appropriation (Vote on Ac-
count) Act, 1991 have been sought to enable 
the Government of Jammu and Kashmir to 
meet the expenditure during the current 
financial year. 

Sir, 1 move the Bill for consideration of 
the House. 

The' question was proposed. 
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To every action there is an   equal reaction in 
the opposite direction.  



253    The Jammu & Kashmir    [ 18 SEP. 1991 ]     Appropriation (No. 3)      254 
Bill, 1991 

 



255 The Jammu & Kashmir  [ RAJYA SABHA ]   Appropriation (No. 3).   256 
Bill, 1991 

 



257   The Jammu & Kashmir    [ 18 SEP. 1991 ]     Appropriation (No. 3)      258 
Bill, 1991 

 



259      The Jammu & Kashmir   [ RAJYA SABHA ]   Appropriation (No. 3)    260 
Bill, 1991 

 



261    The Jammu & Kashmir    [ 18 SEP. 1991 ]     Appropriation (No. 3)      262 
 Bill, 1991 

 
 

No such Proclamation shall, in any case, 
remain in force for more than three years. 

"in no case" 
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SHRI V. NARAYANASAMY: She is 

trying to divide the State. I do not agree with 
her argument. It is not good for her party. It 
is going to  damage  the   country's interest. 

THE VICE- CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Nara-
yanasamyji, there is the next speaker. You 
please keep  quiet. 

 

t[   ]  Transliteration    in      Arable Script]. 
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"There  are lies, there are damn lies and there 

are statistics." 
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SHRI    VISHVJIT P. SINGH:    The 
Constitutional position, Mr. Vice- 
Chairman, is that according to the 
Constitution at that time, these tem 
porary provisions were made with the 
intention of allowing the populace of 
the princely States to decide what kind 
of a constitutional set-up they wanted. 
This was a contract of the Indian 
States. And the people of the 
States. And the pepole of the 
Princely States elected their Consti 
tuent Assemblies or Assemblies 
which then decided on the form of 
the Constitution. And Set me tell 
this hon. House, Mr. Vice-Chairman, 
that the various Princely States sat 
themselves up as Constituent Assem 
blies and adopted. {Time bell rings). I 
am just finishing, Sir. In the State 
of Jammu and Kashmir, there was 
a very delicate situation which was 
there because of the problem with 
the Maharajah. The popula. 
8.00 P.M. or- was totally with the Go 
vernment of India. The pop 
ulationdecided,the Assembly 
decided, on a separate Constitu. 
tion for the State of Jammu and 
KashiriT. merging it with India and 
 to   section    370.     If   you 
Rem  on 370, the constitutional 
position is that the amalgamation of the 
J&K State with the Union of India lapses 
from that moment. And that is what my 
friends on the Opposition  understand. 

SHRI JAGESH DESAI: They know it. 

SHRI VISHVJIT P. SINGH: They 
know it. Even these people know it. But 
they do not want it and they want it. That 
is the difference. I may quote, Sir... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR   DAYAL   SINGH):      But 
a also  conclude  now. 

SHRI VISHVUIT P. SINGH: I am 
going to conclude. I am quoting Shri 
Gopalswamy Aiyangar. This is the 
Constituent Assembly debate dated 17th 
October, 1949: 
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[Shri Vishvjit P.  Singh] 

"The effect of this article is that the 
Jammu and Kashmir State which is now a 
part of India will continue to be a part of 
India, will be a unit of the future Federal 
Reublic 'of India, and the Union Legislature 
will get jurisdiction to enact laws on 
matters specified...", etc. etc. 

"And steps have to be taken for the 
purpose of convening of the State    
Assembly.     When   it    will 

come to a decision on the different 
matters, it will make a recommendation   to   
the   President   who   will 

either abrogate the article or direct 
that it shall apply with such modifications   
and   exceptions   as        the 

State  Assembly     may   recommend. 
That, Sir,  briefly is the description 
of this article." 

Sir, the State Assembly directed that this 
the article be retained in the Constitution of 
India. This it now no longer a provision which 
is a temporary provision, because it is only 
from this that we get the union of the State of 
Jammu and Kashmir with the  Union of India. 

 

SHRI JAGMOHAN" (Nominated): Thank 
you very much, Sir, for giving me  this  
opportunity. 

There are a very large number of aspects of 
the Kashmir problem which need to be gone 
into. In the first instance, I would confine 
myself to the Budget and the implications of 
it. A mere glance at it will make it very clear 
that the State of Jammu and Kashmir is 
heavily dependent upon the Union finances. 
Those who talk of pre-1952 position or 1947 
position, how unrealistic they are? In 1947-48 
the total budget of Jammu and Kashmir was 
Rs. 4.18 crores. Now we are having about 350 
times more than what it was. Practically the 
entire plan expenditure comes from the Union 
financea. Quite a lot of non-plan expenditure 
also comes from the Union finances. For inst-
ance, in the Seventh Five Year Plan Rs. 18.38 
crores was given by the Union Government to 
this State. The 

 

 

I am not a contractor.   ... (Interruptions) ... 

At  that  time   it    was    a  temporary 
provision. 
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scale of the financial aid is very liberal 
whereas the population of Jammu and 
Kashmir is 0.8 per cent of the total population 
of the country. It has been getting on an 
average 2.7 per cent of the financial 
allocations of the country. Whereas the per 
capita expenditure in West Bengal is Rs. 67— 
this is the figure of 1989—in Bihar, per capita 
expenditure was Rs. 109, in Assam Rs. 440 
and in Kashmir it was Rs. 1122. These figures 
are population-wise. You can imagine how 
much aid has been provided liberally. When 
we say take us back to the position of 1953 or 
when we want to be independent wh:t would 
we see? The facts of geography, the facts of 
defence, the facts of practical considerations 
all are against it. 

Now, it is very clear that the financial base 
of the State is very weak. The economic base 
of the State is very weak. But whatever 
amount you have been sending, how is it 
utilised? That is the issue. When my brother 
was speaking about Article 370, the issue is 
abrogation or retention of Article 370. That is 
usually talked about. But nobody talks about 
its misuse. For instance, already the financial 
base of the State is very weak. Why there is 
no wealth tax in Kashmir, and why there is no 
Urban Land Ceiling Act in Kashmir? Why 
there is no fift tax in Kashmir? Why? This is 
the issue which we should consider. Why this 
Article 370 is used to obstruct healthy finan-
cial legislation in the State? Was it meant for 
this purpose that we should create a corrupt 
and callous oligarchy there? It will serve a 
particular group whether they are in politics or 
in administration or in business. This is the 
point which the nation has to consider. After 
so much money has gone there, why the visi-
ble results are not there? I will give you two 
instances. Now you have got the Urban Land 
Ceiling Act and Wealth Tax Act; you may not 
get money out of it, but somebody will have 
to declare how much land he is holding and 
how much wealth he has, somebody has to 
declare.    That 

is the reason why legislation is not done in 
Kashmir. Therefore, kindly go to the real 
issues of Kashmir. With due respect, I find the 
real issues are not known to this House. 

Now, let me say something about land 
resources. Somewhere when you want to have 
a hotel site, you will sell it by auction because 
it is a commercial project. You want that the 
auction should be on all-India level and let 
somebody, compete with it. In Jammu and 
Kashmir, under the protective wall of Article 
370, land is allotted for a song to some favou-
rites and the favourites then go to the Bombay 
party with some sort of profit agreement and 
then he gets it sanctioned. Thus the 
intermediary makes all the money. I do not 
want to refer to my book; but I have given all 
the details and let the Finance Minister look 
into this. The hotel site which is given to a 
particular party for Rs. 18,000 or Rs. 20,000 
on lease, is offered to a Bombay party by that 
person on Rs. 40,000 annual lease, and I have 
calculated that in a 99-year lease, the 
intermediary will gain Rs. 18 to 20 crores. 
What is this? If we put this plot to auction, 
who is going to benefit? It is the poor 
Kashmiri who will benefit because somebody 
will construct a hotel, people there will get 
employment, and local people will get all the 
facilities. But it only the intermediary who is 
getting all the benefits and setting the whole 
circle in motion where black money comes in 
and exploitation comes in, and all this is 
because of the propaganda for retention of 
article 370. It is to hide those parties, it is to 
hide the corruption there that article  370 is 
used. 

I will give you another instance. On the 
Dal Lake you create all types of hotels. The 
steamer froze there in the Dal Lake and you 
destroyed the Dal Lake; you destroyed the 
environment; you destroy this way Kashmir 
for ever. If the Indian environment Act is 
introduced there also, whom will it serve? 
Will it serve the Kashmiris or somebody else? 
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[Shri  Jagmohan] 
This is also an instance where article 370 

is used or misused. 

We had the anti-defection law in India. 
Why was it not introduced there in Kashmir? 
There, another law was introduced whereby 
the party chief will decide whether a person 
had defected or not. The party chief will 
decide who has revolted against him. He will 
sit over judgement; he will be the Chief 
Minister and he will be recommending 
Ministers, and he will decide whether 
somebody has revolted against him or not. So, 
we should understand what for these laws are 
being kept separate. A typo of feeling is being 
created that article 370 is doing this or that for 
the people. In fact, abrogration of article 370 
is in the interest of Kashmiris. It is in the 
interest of poor Kashmiris. Maybe, it is not in 
the interest of the elite class, and that h why 
that interest has seen to it that a permanent 
opinion is created against India, against the 
Union by a false propaganda. 

I will tell you another aspect. The 
fundamental purpose of a government is 
justice. Once we deviate from that central 
objective, we always land ourselves in 
confusion. Mrs. Swaraj was talking about 
allocations to the medical college or this 
college or the other. I do not want to get into 
the intricacies, whatever be the right or wrong. 
But I will give you one instance. A Kashmiri 
student is in a medical college. She has passed 
her MBBS examination. Then she applies for 
getting into MD course; but she is refused. 
What is the reason given? The reason is, she 
has married an Indian citizen. Can you 
imagine a situation like this? She is asked to 
produce a certificate. She is a permanent 
resident of India, a citizen of India also and 
she is denied. You can see that case in my 
book; I have given details. There is a writ 
petition filed by her that she has been denied 
because she married an Indian citizen. With 
Union finance a medical college is opened, 
and in that medical 

college you cannot get admission be-
cause you have married an Indian citizen. 
Can there be a worse situation than this? 

Take the case of West Pakistan re  
fugees who came in 1947. They     did not 
co.me  to see Kashmir; they were not on 
holiday. They came to Kash mir  because  
there      was     partition; there   were  
riots; there was trouble, and these people 
came to settle there. About 12,000 families 
are there.    And uptil this time,  they have 
not   been given citizenship rights. There 
child ren cannot go to the medical college. 
Their   children  cannot   get  admission in   
any  agricultural      college.     They  annot 
get admission in any of     the professional 
colleges.      They    cannot become 
members     of the     co-opera tive 
societies. They     cannot vote for the 
Assembly. But we   are a nation who go 
and fight for the rights of the South 
African people. And here is a nation where    
a child born there is subjected to so  many 
disabilities— Article  370 and its 
corollary,  Consti tution   and   the   
Citizenship      rights. The issue is of 
justice. Are we a mod ern nation? V/hat 
are we doing? Are we  acting  in  a  
primitive      manner? These are the few 
things which    you should   kindly   bear   
in   mind.      You have rung the bell and I 
do not want to take much time. There are  
many things which I have to say.     I think 
it is highly superficial to look for the roots 
of the Kashmir problem in the last two 
years, three years, five years or six years. 
The roots of the Kash mir problem lie 
deep. You will be surprised to see that they 
lie in the permissive attitude and soft 
attitude; they lie in the policy of deception 
and duplicity; they lie in corruption;   they 
lie   in   the   administrative   infirmities 
and they lie in the spurious democra cy. 
On Page 1S2 of my book, I have given a 
sample of the      posters.    At every  
election  time,   the   propoganda is   "all  
rivers   go   to  Pakistan,      but all   the   
salt   comes   from      Pakistan, etc." When 
the motive issues are raised,  the 
younger generation of Kashmir has been 
fed on such      slo gans.   There   have  
never  been       any 
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elections by performance, but only on an anti-
India campaign. And this has resulted in all 
these problems. For the last 44 years, we have 
told the young Kashmiris that India is our 
enemy. Whom do you blame now? We 
cannot blame the young people. You see all 
the evidence that I have given in 4400 pages 
and I will request all the Members of Parlia-
ment to go through that because it is all 
documented. It is all listed. Kindly go through 
that book. I do not want that you should take 
a particular view or you should not take a 
particular view. It is in the interests of the 
nation as a whole and it is not a question of 
one particular party or the other. 

SHRI S. S. AHLUWALIA (Bihar): Give 
one complimentary copy to every Member. 

SHRI JAGMOHAN: I suggest, you go to 
the libarary and read it. If I am referring to it. 
I am not referring to it because I want to sell 
my book. I don't want to sell my product. I 
have donated it for charity. 

SHRI S. S. AHLUWALIA: You are 
provoking people to buy your book and read 
it. Who is going to buy the book? Who is 
going to read the rubbish? 

SHRI JAGMOHAN: I will explain it to 
you. I do not want to refer, since you have 
rung the bell ... (Interruptions) 

SHRI V.      NARAYANASAMY: 
When   you   were   in   power,   you   should 
have done somsthing. Now, you ' are coming 
and blaming... (Interruptions)  You    are 
preaching sermon. .. (Interruptions) 

SHRI R. K. DHAWAN: (Andhra Pradesh): 
During Rajiv Gandhi's period, he wanted to 
continue as the Governer of Kashmir, when 
he was asked to resign after his term was 
over. If this was the situation, why did he 
want to continue? (Interruptions) 

SHRI JAGMOHAN: Mr. Dhawan, I will 
answer you ... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. Dhawan, 
I request  you to take your 
ceat. 

DR. NAGEN SAIKIA (Assam): I have a 
point of order. 

SHRI V. NARAYANASAMY: Now he is   
preaching sermon. 

SHRI R. K. DHAWAN: When Shri Rajiv 
Gandhi sent a letter to him asking him to 
resign when his term expired, he wanted to 
continue. Why did he want to continue? . .. 
(Interruptions) . .. 

THE    VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. Dhawan,  
please   take your seat. 

DR. NAGEN SAIKIA: I have a point of 
order.. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL: Mediators were brought 
from outside to Kashmir. They are cutting the 
fate of the Kashmiri people. What is going on 
there?. .. (Interruptions) 

DR. NAGEN SAIKIA: Sir, I am on a point 
of order. .. (Interruptions) 

†[ ] Transliteration in Arabic Script. 

 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Please Mr. 
Narayanasamy... 

 

SHRI V. NARAYANASAMY: You are 
talking about corruption now. What did you 

do when you were the administrator? 
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THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. 
Jagmohan, please sit     down .Dr. 
Saikia is on a point of order. 

DR. NAGEN SAIKIA: Sir, Mr. Jagmohan 
is making some important points in relation to 
the Kashmir problem. I do not think Mr. 
Dhawan's point about his continuance in 
office as Governor of Jammu and Kashmir has 
any relevance. It is not relevant at all.  
(Interruptions) 

SHRI  V.  NARAYANASAMY:  How do   
you  say that?  It is relevant. (Interruptions) 

SHRI R. K. DHAWAN: If he was not 
satisfied with the situation, why did he want 
to continue? (Interruptions) 

SHRI V. NARAYANASAMY: If he was 
an upright person, he should have quit, he 
should have resigned. But he continued for 
the full term and now he is accusing the 
Government. (Interruptions) 

THE      VICE-CHAIRMAN       (Shri 
Shankar Dayal  Singh): All of     you, please 
take your seat.  (Interruptions) Mr.  Jagmohan,   
you  also  please  conclude. (Interruptions) 

SHRI R. K. DHAWAN: Let him deny that. 
Let him deny that he did not want to continue. 
Let it go on on record. (Interruptions) 

 

 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. 
Dhawan, Mr. Mathur and Dr. Saikia, 
please  take  your seat. Let      Mr. 
Jagmohan finish his speech.      (Inter-

ruptions) 

SHRIMATI BIJOYA CHAKRA-VARTY 
(Assam): Sir, you can give my time to Mr. 
Jagmohan. (Interruption) . 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. 
Jagmohan, please conclude. There is no 
question of any provocation. 

SHRI JAGMOHAN: The only point I 
would like to emphasise again is this. I did 
not want to refer to anything. Since you said 
that the time is short, I said that those who are 
interested can go through it. I had no 
intention of saying that you should buy my 
book. I have donated the royalty on the book 
for charity. I would still like to appeal that 
you should go through it.   (Interruptions) 

SHRI R. K. DHAWAN: What about the 
royalty on that book? How was it written? 
How was it sold: Say that also. You say that 
you have donated the royalty on the book for 
charity. You are so magnanimous! What 
about the earlier royalty? (Interruptions) 

SHRI JAGMOHAN: I deny Mr, Dhawan's 
point in regard to my continuance. The issue 
was whether ] should continue, or, I should 
fight elections. I said 'politics is not my cup 
of tea', that I would not like to fight elections. 
Let me correct it. Let me state the fact. The 
third thing is.. 
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SHRI R. K. DHAWAN: Therefore, you 
wanted to continue as Governor. 

SHRI JAGMOHAN: I did not say that. 
(Interruptions) 

SHRI R. K. DHAWAN: You rang me up 
twice.   (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. Dhawan, 
please sit down. (Interruptions) 

 

SHRI JAGMOHAN: I am sorry. I Will 
stop it. All that I say is that, a lot of 
disinformation has been spread. That is the 
truth. Truth is bitter and, therefore, it is 
difficult to swallow. (Interruptions) 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL: Sir, Mr. Jagmohan was 
talking about mediators from other parts of 
the country. He was the person who brought 
mediators from outside. I know personally. I 
had gone to Kashmir. I investigated. When he 
was Governor, during the Congress  
regime,... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Mr. Afzal, 
please sit down. I am calling the next 
speaker. Shri Ranjit Singh. (Interruptions) 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL: He took mediators from all 
over the country and compelled the 
Kashmiris ... (Interruptions) 

SHRI JAGMOHAN: What he is saying 
here, he should say it outside the House. I 
challenge him to say it outside the House.   
(Interruptions). 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Shri Ranjit 
Singh. (Interruptions). Now the next speaker 
is Shri Ranjit Singh. 

 

SHRI VISHVJIT P. SINGT: I may 
mention, Sir, a threat has been issued to one 
of our Members. I agree, he is not a Member 
of my party but I still have some respect for 
him. He is an hon. Member of this House and 
he has been threatened that "I challenge you 
to come out and repeat it." May I say as a 
counter that every single allegation that is 
levelled in this House is leveled outside this 
House. Do, whatever you can. 

 

SHRI MOHAMMED AFZAL alias 

MEEM AFZAL: It should be on the record. It 
shows these facts. 

 

†Transliteration in Arabic Script. 



291    The Jammu & Kashmir  [ RAJYA SABHA ]   Appropriation (No. 3)    292 
Bill, 1991 

 
 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): You have to 
apologise for the same. We will not accept 
this. On the floor of the House you cannot say 
this. (.Interruptions) . 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Please take 
your seat first. 

SHRI JAGMOHAN: I have said, Sir. If 

you think it is improper I withdraw it. 
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He replied: 

"I am a useless person. I play golf." This was 
the sentence which     the 

Chief Minister uttered to the     Press 
people. 

 

 

How the problem is handled will have a 
significant      implication      on      the 
national scenario. I request that fhose persons, 
discredited leaders, local    as well as Central, 
should be     excluded from decision making. 
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DR. NARREDDY        THULASI 
REDDY   (Andhra Pradesh):  Kashmir was a 
heaven on Earth.   That was an old      saying.    
Kashmir is a    hell on Earth.    That is  a new 
saying.    Who is responsible for this?    It is the 
Congress  Government which is responsible for 
this.    It is the Congress Government which had 
dethroned Farooq Abdullah, which is 
responsible      for this.    A blunder which was 
committed on that day has become a curse to 
the nation today. Nevertheless let the  bygones   
be   bygones.    All of us should   unitedly fight  
to  solve       the problem.    It is very 
unfortunate and improper to   discuss   the  
Budget    of Jammu  and  Kashmir  in  this   
House again and again every six months. By 
this the  people of Jammu and Kashmir have 
been driven away from the mainstream.    So,  
my first demand  is that there should be a 
popular Government  there.    There should be     
a democratically    elected     Government there.    
Therefore, elections should be held there as 
early as possible. 

The Government should control terrorism 
and kidnappings there with an iron hand. 
Security should be tightened on the border 
areas and the Government should take proper 
steps to stop migration. Refugees should be 
rehabilitated properly. 

Tourism is the backbone of Jammu and 
Kashmir. Unless tourism is projected and 
improved, the economy of Jammu and 
Kashmir will not improve.   So, proper steps 
6hould be 

taken to protect and promote tourism in Jammu 
and    Kashmir.    Similarly, business  of fruits   
and  dry fruits   is also   one   of the      major 
sources  of income in Jammu and Kashmir. That 
should also  be protected and promoted.    
Jammu  and  Kashmir   is  a  big State with large 
hilly areas.   Its roads are very    poor.    Its      
communication system    should      be 
improved.    The Parliament   and   the   nation      
should send a      message to  the      people of 
Jammu and Kashmir  that  80 crores of Indians  
are  their brothers       and sisters.    That 
message should be sent to the people of Jammu 
and Kashmir. I hope and trust the next  budget 
of Jammu  and   Kashmir  would be  discussed  
and   passed in the   State     of Jammu and      
Kashmir.    With  these words I conclude. 

SHRI SHABBIR AHMAD SALA-RIA: I 
think from Jammu and Kashmir this 
unfortunate position has developed that I and 
Mr. Amla are the only Members in this 
House. Amla Sahib may not like to speak, but 
I will say some words with reference to the 
Bill, which has been brought forward. 

SHRI TIRATH RAM AMLA (jjammu and 
Kashmir): Reasons are known to you. 

SHRI SHABBIR AHMAD SALA-RIA: 
Yes. I know the reasons very well. 

My first submission before your honour is 
this. It has been stated that in Jammu and 
Kashmir Article 370 is the root cause of the 
trouble and that it should be done away with. 
This is one view projected by Mr. Jagmohan 
and also by the BJP Mr. Jagmohan's 
contention is that by virtue of this Article 370, 
the wealth-tax does not apply to Jammu and 
Kashmir. This is one of the reasons, according 
to him The Wealth-tax, as applicable in India, 
was applied in Jammu and Kashmir by the 
Government of Jammu and Kashmir The 
matter went to the High Court. The High 
Court said that in accordance 
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[Shri Shabbir Ahmed Salaria] With the 
provisions, the Constitutional settlement and 
the division of powers with the Central 
Government and the Jammu and Kashmir, it 
would not apply. The State of Jammu and 
Kashmir went in appeal to the Supreme Court 
and the appeal is pending there. Next he said 
that in Dal Lake the hotels are adjoining one 
another and the sewage water is getting into 
the Lake. What has this to do with Article 
370? If somebody does something improper 
and lets it go into the Dal Lake, the law 
enforcing agencies will take care of it. It has 
nothing to do with Article 370. The State has 
got its own Act on environment and on such 
pollution matters, the law can take its course. 

Thirdly, Mr. Jagmohan said that in Jammu 
and Kashmir, there are people who take land 
on lease and then enter into an agreement with 
somebody in Bombay and get money out of it. 
What has article 370 got to do with this? Such 
things take place in many States. People get 
land, then, they enter into a transaction with a 
hotel running company and in that transaction 
they may make money. What has Jammu and 
Kashmir got to do with it? On the other hand, 
the Land Grants Act is enforced in Jammu and 
Kashmir which says that irrespective of the 
area to which anybody belongs in the country, 
he can take a lease of land for 99 years in 
Jammu and Kashmir which was not 
permissible under the Maharaja. In Mizoram, 
in Nagaland, in Himachal Pradesh and in so 
many States, there are laws which are meant 
to protect the local people and the local inte-
rests. But such a law if it exists in Jammu and 
Kashmir with 99 years' lease how is it possible 
for any person outside the State to own it? 
How is it bad? Therefore, his reasoning was 
that this is the wrong thing there because of 
article 370. 

If some people in politics have been acting 
wrongly or making money, as he assumed, he 
says that it is due to article  370.    It is      
strange   enough. 

These things take place in so many parts of 
the country. We have set up Commissions of 
Inquiry against politicians who indulged in 
such practices. That does not mean that article 
370 is bad. 

Article 370 is an arrangement between the 
Government of India and the Govemment of 
Jammu and Kashmir. Maharajas accession was 
only on four subjects which was not iuffi-
cient. If article 370 is annulled, we are left 
with the Maharaja's accession with four 
subjects. Article 370, on the other hand, 
enables the Government of India to extend 
laws enacted by the Parliament of India to the 
State of Jammu and Kashmir with the consent 
of the Government of Jammu and Kashmir. 

Mr. Jagmohan may kindly see how many 
laws he has extended to Jammu and Kashmir 
when he was the Governor of Jammu and 
Kashmir. Now, therefore, to say that article 
370 which is the basis of our relationship with 
India should be annulled, should not be 
retained or that the position which obtained 
before article 370, under which certain laws 
were extended to Jammu and Kashmir should 
be restored, after reviewing which of them 
should remain, and thereby political turmoil 
should be resolved is not correct. 

It has been said that the present condition in 
Jammu and Kashmir is bad. How it is bad, it 
is a tong story. But the question is Mr. 
Jagmohan went there once in 1983 as the 
Governor. He was the man who was 
responsible for toppling the elected 
Government. He was the man who was then 
responsible for bringing in the defectors' 
Government and what effect it had? 

Then, in 1990 when he was again sent by 
Mr. V. P. Singh against the will of the 
alliance Government of National Conference 
and the Congress, it was said that out of 900 
million people of     India any     person may 



 

kindly be sent but not Mr. Jagmohan, the 
reason being what he had done in 1983 to an 
elected Government. Yet, Mr. V.P. Singh sent 
him. The Government had made it clear that 
it would resign if this gentleman comes and 
they resigned. Mr. Jagmohan then sent a 
counter-blast. He dissolved the Assembly and 
keep it under sus-for the State? He did no 
service. Now, it is not possible to have an 
Assembly  there. 

After Mr. Jagmohan took over, it is 
then that the Pandits migrated in 
large numbers. There was no migra 
tion till then. After he went out from 
there was no migration. So long aa 
he remained he created migration. He 
persuaded the people to migrate. That 
was an anti-national act on his part. 
Those people have been suffering for 
that reason. It is to be understood 
that there are now thousands of 
Kashmiri pandits living in Jammu 
and Kashmir. They are living in the 
Valley of Kashmir. But they are not 
harmed. Muslims may be harmed by 
those terrorists. They don't harm 
those pandits, those Sikhs, those 
Christians who are living in the 
Valley of Kashmir and have not 
migrated. Then let us also see the 
things      which are true.      It 
is true that it is only after Mr. Jagmohan too 
wrong actions in Jammu and Kashmir that 
young people opted to run away from their 
home and that gave grist to the mills of 
Pakistan. And there were busloads of people 
lined on the roads who said, "Uri Chalo, Uri 
Chalo". Mr. Jagmohan was approached. He 
was told, "You stop them. These young men 
do not know." But he said, "They are bad 
elements. Let them go." And they went. 
Those young boys were enticed by Pakistan 
across the ceasefire line, trained and sent to 
us. Now we are in trouble. Are these policies 
going to save us? I have said repeatedly that 
we should deal with the Kashmir question 
with care and caution. We should see that no 
excess takes place. We should see that of 
those people who are Inside the jail, 

 

such of them as are innocent, as the hon. 
Home Minister had said, are let off. That will 
be a good step. We have said that those 
people who have suffered, irrespective of 
caste, colour or religion, in Jamu and 
Kashmir, should be compensated. We have 
said that that you should either revive the 
Assembly and keep it under suspended 
animation or change the present set-up. It has 
become very much corrupt. Have people with 
political and social background, social service 
background, in Jammu and Kashmir so that 
things can be set right. 

Now, they are talking of three regions of 
Jammu and Kashmir. No doubt there are three 
regions of Jammu and Kashmir. In each 
region, there is a considerable population of 
different religions. Jammu province has a 40 
per cent Muslim population as three districts 
are Muslim majority districts. Ladakh, of 
which they claim to be the sole owners, has 
the Kargil District with Muslim population. 
Under the circumstances, what should be 
done? They say that there should be boards 
for development. Already there are Distritc 
Development Boards. These are small 
matters. Division of the money or assistance 
we get from the Government of India is a 
small matter as compared to the great prob-
lem which we are facing there. It is said that 
90 per cent grant has to be given to the State 
of Jammu and Kashmir. Is it not true that that 
grant was  never  given? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Salaria, please conclude now. 

SHRI SHABBIR AHMAD SALARIA; 
Ultimately, it was during the period of Mr. 
Chandra Shekhar's Government that that 
decision was taken to release this 90 per cent 
to the people of Jammu and Kashmir. 

Again, it was recommended repeatedly that 
the Scheduled Tribes of Jammu and Kashmir 
should be declared as Scheduled Tribes. That 
wai 
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[Shri Shabbir Ahmad Salaria] pending here. No 
Government     took action. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): Please conclude now. 
Otherwise, I will call the next speaker. 

SHRl SHABBIR AHMAD SALARIA: I am 
finishing. Ultimately, the Governor took atcion 
on it. What credit should have gone to 
Government at the Centre or the Congress has 
been taken by the Government there. It is of no 
use. These things were not done at the proper 
time. 

With these submissions, I say that 
the allocation is not sufficient, it should 
have been more and the 90 per cent 
grant to which we are entitled in 
Jammu and Kashmir should also be released, 
for the period for which it was not released. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): Prof. Sourendra 
Bhattacharjee. Not present. Shrimati Bijoya 
Chakravarty. Not  present.   Shri   Ahluwalia. 

 

Appropriation (No. 3)    304 Bill, 
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THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): Don't talk about 
individuals. You can talk on Kashmir. You should 
not talk about individuals. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): It is not in good taste. 
If it is an individual attack, then nothing will go 
on record. You must restrict yourself to the 
subject. You can attack his speech. 
(Interruptions) 

 

* Expunged as ordered by the Chair.  

 

SHRI S. S. AHLUWALIA- This   is 
not enough. 
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SHRI SHANTARAM POTDUKHE: 
Hon. Vice-Chairman Sir, I am thank 
ful to all Members who had partici 
pated in this discusion. They had made 
very good points. The problem of 
Jammu and Kashmir is that militancy 
has badly disrupted normal life and 
developmental activities undertaken 
by the Government in Jammu and 
Kashmir, Sir, it is the endeavour of 
the Government to combat ignorance, 
superstition, fanaticism, racialism and 
economic backwardness and the Gov 
ernment wants to foster brotherhood, 
equality in communities and make 
Jammu and Kashmir a true secular 
State. Sir, there is perpetual law and 
order problem and ther are terrorist 
activities in Jammu and Kashmir. 
There is a political vacuum in the 
Valley. People do not move to other 
parts of the State such as Leh and 
Kargil areas. As far as the Plan 
outlay is concerned, in 1990-91 the 
Plan outlay was Rs. 650 crores. In 
1991-92 it is Rs. 723 crores. There is an 
increase of 11 per cent. Government has come 
forward with a liberal pattern of financial 
assistance. Sir, the National Development 
Council has recommended and the 
Government has agreed that the Central 
assistance now would be 90 per cent and 10 
per cent would be loan. Jammu and 

Kashmir State is a chronically deficit State. 
Expenditure on account of servicing loans is 
very high. Expenditure on paramilitary forces, 
additional police and battalions is also on the 
increase on account of the terrorist activities. 
There is the rehabilitation programme. Then 
there is the acceptance of the Fourth Pay 
Comimssion's recommendations and release 
of DA instalments to the tune of Rs. 32 
crores. Due to the law and order situation 
tourism, transport, industry and power 
generation have suffered. In spite of these 
setbacks, agriculture, handicrafts and 
horticulture are doing well. Ninety per cent of 
the villages in Jammu and Kashmir are 
electrified. 

Questions have been asked about 
the migrants. The total number of 
registered migrants from Jammu and 
Kashmir is 72,000 families. Of these 
50,000 are residing in Jammu and 
14,000 in Delhi. In Jammu they are 
residing in camps managed by the 
State Government. In Jammu the 
migrants are provided a maximum of 
Rs. 1,000 per month per family and 
free rations and free camp accommo 
dation. In New Delhi also the mig 
rants are provided with free rations, 
free camp accommodation and
 
a 
cash allowance of Rs. 500 per mig 
rant family. Those who are not res 
iding in the camps are given Rs. 800 
per month. At present there are 
40,000 in Jammu and 18,000 in Delhi. 
They largely consist of Hindus and 
Sikhs. The relief assistance provided 
to the migrants is the best given 
anywhere in India and endeavour is 
being made to provide good basic 
civic amenities to the migrants in 
the camps.  

Some honourable Members have asked 
about the provision for law and order and 
security and for rehabilitation in the Budget. 
Insofar as relief and rehabilitation and 
welfare of migrants is concerned, an amount 
of Rs. 55 crores has been provided in the 
current year's Budget. Cash assistance to the 
migrants is Rs. 36 crores. Free rations to the 
migrants, Rs.   11  crores,  amenities  and      
other 
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provisions lor migrants Rs. 8 crores. In regard 
to security and law and order a provision of 
Rs. 80 crores has been made in the current 
year's Budget 

A question has been asked alle 
ging discrimination between Jammu 
and Kashmir regions. There is no 
discrimination whatsoever made in 
the      Budget proposals     between 
Jammu region on the one hand, and Kashmir 
valley on the other. In fact, the Government of 
India is committed to removal of regional 
imbalances and the Budget provisions have 
been made keeping that in view. Besides these 
two regions the State also consists of Ladakh 
region which is also receiving due attention of 
the Government, 

With these words, Sir, I request this 
honourable House to take the Bill into 
consideration. 

THE     VICE-CHAIRMAN       (SHRI 
BHASKAR ANNAJI     MASODKAR): The 
question is; 

"That the Bill to authorise pay 
ment and and appropriation of cer 
tain sums from and out of the Con 
solidated Fund of the State of 
Jammu and Kashmir for the servi 
ces of the financial year 1991-92, as 
passed by the Lok Sabha, be taken 
into  consideration." 

The motion wan adopted. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): We 
shall now take up clause-by-clause 
consideration of the Bill. 

Clauses 2 and 3 and the      Schedule were 

added to the Bill. 

Clause 1, the Enacting Formula    and the 

Title were added to the Bill. 

SHRI SHANTARAM POTDUKHE: Sir I 
move; 

"That the Bill be returned." 

The question was put and the motion was 

adopted. 

SHRI JAGESH DESAI: Sir, I would like 
to make a suggestion. Before we take un the 
second Bill, we would like the Prime 
Minister to make his state- 

ment on the five diamond merchant who 
were kidnapped. We are anxious to know as 
to what has happened. 

SHRI SUKOMAL SEN (West Bengal); 
No, let us pass the Bill first.. .. (Interruptions) 

SHRI V1REN J. SHAH: Let us finish the 
legislative business first. 

THE VICE-CHAIRMAN (SHRI BH-
ASKAR ANNAJI MASODKAR): The 
consensus of the House is that the Bill should 
be taken up first. 

THE ELECTOCITY LAWS   (AMEN. 

DMENT, BILL, 1991 

 


